-

IIT THE CEUTFAL ADMII

CE 20/9G (0OA 953/39)
BPrij Raj Singh

Dr. P.S. Par-da and another

CORAM:

HON'BLE MF. GOPA

HOT'ELE MF, GLF.

For the Petition

QP

For the FPezpondenta

PER

IISTPATIVE TF

* % %

IRIAL, JAIFUR BELICH, JAIFUF.
Date of Decizicn: 10.7.96.

ee. Petitioner

" Versus

VICE CHAIFMAN

SHAPMA, ADMINIIETFATIVE MEMBEER

ees Mr. Shiv Rumar

eee Mr.Anil Behari, Asshi.Admn.oificer,

departmental representacive

ORDER
T

HOIT'ELE MF., COPAL IFRISHITA, VICE CHATRMAL

Pztitionszr, Brij Paj Si

Adminiztrative

thz decizion of the

Trikunals Ack,

Trikbunal the respondsni

i, has £iled this Contempt Petition u/z 17 of the
1585, ztating thersin thait by not implementing

have commitied contempt of court.

0]

2.  We have heavd the lesmed counsel for the petitionsr and Mr. Anil Behari,
Azziztant Juinistrative Ofiicer, departmental  cepredzntaktive for the

regpendents. We have perssd the raocords.

2. The
dated 2.7.94,

departmental represenicacive has

-1, which haz kean talken o record,

produced 3 copy of the memorandum

making an oiffzr of

appointment o the petibioner o the post of -6, as pir the directicon of the

Tribanal. The divec

4, The Conktempt

discharged.

(D.P. salxpm

ATMINISTFATIVE MEMEER

cion of the Trikoanl baving lbeen conplied with, no case o

Pebition iz, therefors, Jdismizsed.

I
C’L=&w
033P£z I'RISHIA)
VICE CHAIRMAN




